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UNSTARRED QUESTION No. 2445 
TO BE ANSWERED ON 16.03.2020 

 
Diversion of forest land 

 
2445. KUMARI SELJA: 
 
Will the Minister of ENVIRONMENT, FOREST AND CLIMATE CHANGE be pleased to 
state: 

(a) the forest land diverted for non-forest purpose under Forest Conservation Act, 
1980 since 1980, year-wise and State-wise;  

(b) whether compensation for taking away forest rights of forest dwellers recognized 
under Scheduled Tribes and Other Traditional Forest Dwellers (Recognition of 
Forest Rights) Act, 2006 has been provided; and  

(c) if so, State/UT-wise details thereof and if not, the reasons therefor? 
 

ANSWER 
 

MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST AND 
CLIMATE CHANGE 
(SHRI BABUL SUPRIYO) 
 

(a)  The requisite information is annexed. 
(b) & (c) All the approvals for non-forest use of forest land under the provision 

of Forest (Conservation) Act, 1980 are granted after obtaining 
certificate of compliance as per the requirement of Scheduled Tribes 
and Other Traditional Forest Dwellers (Recognition of Forest Rights) 
Act, 2006. 
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